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s e rv ice s  th ro u g h  fra n c h is in g  the  e x is tin g  co n tra c t 
managed facilities and to provide the developm ent of 
tourism related infrastructure.

The p roposa l has been exam ined at the in ter- 
M inisterial level and is now being submitted for approval 
of the Central Government.

[Translation]

Assistance for Pollution Control

2241. DR. SAHEBRAO SUKRAM BAGUL : Will the 
Minister of ENVIRONMENT AND FORESTS be pleased 
to state :

(a) whether any Canadian agency has offered to 
p rov ide  fin a n c ia l and te ch n ica l ass is ta n ce  fo r the 
pollution control in Indian industries:

(b) if so, the details thereof;

(c) whether any tim e-lim it has been fixed in this 
regard by the agency: and

(c) if so, the details thereof9

THE MINISTER OF STATE OF THE MINISTRY OF 
ENVIRONMENT AND FORESTS (CAPT JAI NARAYAN 
PRASAD N ISH AD ) : (a) to (d) A M em orandum  of 
U n d e rs ta n d in g  (M oU ) w as s ig n e d  b e tw e e n  the  
Government of India and the Government of Canada on 
10th O c to b e r. 1994 fo r a p ro je c t c a lle d  CM— 
Environmental M anagement Project to enhance India's 
capacity to prom ote environm enta lly sound industria l 
deve lopm en t. C anad ian  In te rn a tio n a l D eve lopm en t 
Ag ency (C IDA) is ex tend ing  a grant ass is tance  of 
Canadian $7 m illions for the Project. The pro ject is 
being im plem ented th rough C onfedera tion  of Indian 
Industries (CM) The ob jectives of the pro ject are to 
promote environm entally sound industrial developm ent 
and application of appropriate environm ental policies 
for industry  to ra ise env ironm en ta l aw areness and 
interest in eco-efficiency in Indian industry in adopting 
eco-efficient measures and to promote Indo-Canadian 
T e ch n o lo g y  C o o p e ra tio n  in e n e rg y  and w a te r 
m anagem ent The pro ject also envisages conducting 
training in Industrial Pollution Prevention and training 
sessions for Pollution Control Board Inspectors The 
term of the MoU is upto 31st December. 2001

Terrorist Activities

2242 SHRI RATILAL KALIDAS VERMA Will the 
Minister ot HOME AFFAIRS be pleased to state

(a) w hether a num ber of serious crim inal cases 
have been reg istered in many States against Daya 
S ingh Lahoria D eputy C hief of Kha lis tan  L iberation 
Force and a dreaded terrorist

i b )  if so. the details thereof: and

(c) the action taken in the m atter9

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MOHD. MAQBOOL DAR) ; (a) 
Yes. Sir %

(b) A Statement is attached.

(c) Efforts have been made for seeking extradition
of Daya Singh Lahoria through Interpol Wing of CBI. As 
a result, the judge of the D istric t-C ourt of N orthern 
D is tric t of Texas (USA), has passed o rders for his 
extradition and that of his wife. A requisition for their
formal extradition to India is being sent by Ministry of
External Affairs on the request of Interpol W ing of CBI.

STATEMENT

As per records available, Daya Singh Lahoria is 
involved in the following cases

1 Case FIR No. 84/95. dt. February 25. 1995. 
307/364 IPC. 3/4/5 TADA (Prevention) Act. 
PS Malviya Nagar, Jaipur (Rajasthan)

2 Case FIR No. 57/95. dt. February 17. 1995,
U /S 365 IPC, PS A sh o k  N agar, J a ip u r
(Rajasthan).

3 Case FIR No. 219/94, dt. April 19, 1994. U/S 
364 IPC. PS Kavi Nagar. Ghaziabad (Uttar 
Pradesh)

4 Case FIR No, 316/93. dt, September 11. 1993. 
U/s 302/307/323/326/427/435/120-B IPC. 3/ 
4/5 TADA (Prevention) Act. 4/5 Explosives 
Act. PS Connaught Place, New Delhi

5. Case FIR No, 150/93. dt. March 10.1993, U/S 
302 /364 /35 /34  IPC read w ith 25 /27 /54 /59  
Arm s Act. 3/4 TADA (P revention) Act. PS 
S rin iwaspuri. New Delhi

6. CBI Case RC 6(S)/92 SIU-V-CBI New Delhi, 
dt August 5. 92 U/s 120 B IPC read with 
Section 3 and 5 of TAOA (Prevention) Act 
and 25 Arms Act and 5 and 6 Exp los ive  
Substances Act

7 Case FIR No. 291/91 dt October 9. 1991. 
U/S 3 6 5 /3 6 8 /1 20-B  IPC. 3 and 4 TADA 
(P re ve n tio n ) Act. PS Lodh i C olony. New 
Delhi.

8. Case FIR No. 81 dt 1.5 1988 U/s 307/34 IPC 
25 Arms Act. 3/4 TADA (Prevention) Act PS 
Sadar Patiala (Punjab)

9. Case FIR No 34 dt 5 5 1987 U s 392 IPC 
25 Arms Act 3/4 TADA (Prevention; Act PS 
City Khanna (Punjab)

10 Case FIR No 25. dt 22 1 1988 U s 302/307 
34 IPC, PS Kotwali Barnala (Punjab)

11, Case FIR No 109. dt 27 11 87 U/s 380/457 
IPC PS Raikot D istrict Jagraon (Panjab)


